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, GOVERNMENTOFKERALA

. Law (Legislation-E) Department

NOTIFICATION

No.4l3lleg.Ell201ellaw. 
_?!l!, !:tfySryLgt2

tDated, Thiruwmanthapuran, I l1!-K414b!gm-! !!!
7th Phalguna, 1940.

In punuance of clause (3) of Article 348 of the Constitution of India,
the Govemor of Kerala is pleased to authorise the publication in the
Gazette of the following translation in English language of the Kerala
Police (Amendment) Ordinance, 2019 (9 of 2019).

By order of the Governor,

B. G. Hnruruoneruers,
Law Secretary.



[Translation in English of "zols-oel ca'og co:cal<ni (cBBtnoil)

ocdnrjlcno6mY' published under the authority of the Govemor']

ORDINANCE No' 9 OF 2019

THE KERALA POLICE (AMENDMENT) ORDINANCE' 2019

Promulgated by the Govemor of Kerala in the Seventieth Year of the

Republic of lndia.

AN

' onotnlNcr

furrher to amend the Kerala Police Act, 2011'

Preamble,-WvrpEAs, the Kerala Police (Amendment) Ordinance' 2019

(6 of 2019) was promulgated by the Govemor of Kerala on the 8th day

of January, 2019;

ANo Wuenses, a Bill to replac6 the said Ordinance by an Act of the

State Irgislature could not be introduced in, and passed by, the LegiSlative

Assembly of the State of Kerala during its session which' commenced on

the 25th day of January' 2019 and ended on the 12th day of

February,2019;

AND WHEREAS, under subclause (a) of clause (2) of Article 213 of the'

Constitutionoflndia,thesaidOrdinancewillceasetooperateonthe8th
day of March, 2019;

ANo Wuenees, difficulties will arise if the provisions of the said

Ordinance are not kept alive:

Atro Wuenee.s, the kgislative Assembly of the State of Kerala is not

in session and the Govemor of Kerala is satisfied that circumstaoces edst

which reider it ncessary for him to take immediate action;
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Now, THenenone, in exercise of the powers confened by clause (1) of

Article 213 of the Constiturion of India, the Governor of Kerala is pleased
to promulgate the following Ordinance:-

1. Short title and commencemenl.-{ I ) This Ordinance may be called
the Kerala Police (Amendment) Ordinance, 2019.

(2) It shall be deemed to have come into force on the gth day of
January. 2019.

2, Act 8 oJ'2011 to be temporarily amended._Duing the period of
operation of this Ordinance, the Kerala police Act, 2011 (g of 20ll)
(hereinafter referred to as the principal Act) shall have effect subiect to
the amendment specified in section 3.

3. Amenlmcnt ol'section /01.-ln the principal Act. sub-seciion (6) of
section l0l shall be omitted.

4. Repeal and saving.-(l) The Kerala police (Amendment)
Ordinance, 2019 (6 of 2019) is hereby repeald.

(2) Notwithstanding such repeal, anything done or any action taken
under the principal Act as amended by the said Ordinance shall be deemed
to have been done or taken under the principal Act as amended by this
Ordinance.

P. SATHASIVAM,
GOWRNOR.
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